REVISED FORM G (THIRD)
INVITATION FOR EXPRESSION OF INTEREST FOR
SNS LABORATORIES LIMITED OPERATING IN TRADING
OF PHARMACEUTICALS, MEDICINES AND DRUGS ACTIVITIES AT GURGAON

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PA

Name of the corporate debtor along
with PAN/ CIN/ LLP No.

TICULARS
SNS Laboratories Limited;
CIN: L85110HR1985PLC022029

2. | Address of the registered office

Office No. 322, 3 rd Floor, S.S. Plaza,
Commercial Complex, Mayfield Garden,
Sector-47, Gurgaon-122001, Haryana, India

3. | URL of website

Website of Corporate Debtor does not exist

4. | Details of place where majority of fixed
assets are located

As per latest available Financial Statements of
the Corporate Debtor there is no Fixed Assets.

5. | Installed capacity of main products/ services

NIL
because of no operations during the FY 2021-22 and 2020-21

6. | Quantity and value of main products/
services sold in last financial year

NIL
because of no operations during the FY 2021-22 and 2020-21

7.| Number of employees/ workmen

NIL

8. | Further details including last available financial
statements (with schedules) of two years,

lists of creditors, relevant dates for subsequent
events of the process are available at:

Details can be obtained by e-mailing at:
nazim@mnkassociates.com; cirp.snslaboratories@gmail.com
upon submission of Confidentiality Undertaking.

9. Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

Eligibility Norms:

A)Minimum Net worth of INR 10,00,000 (Rupees|
Ten Lakh) as per the latest Audited Financial}
Statements for the FY 2021-22 or thereafter;

b)In case of Assets Reconstruction Company,
Minimum Assets under Management of INR|
100,00,00,000/- (Rupees One Hundred Crore) as
per the latest Audited Financial Statements for
the FY 2021-22 or thereafter;

C)If any company's including holding company,
subsidiary company or group company is havingj
their account as NPA in less than 12 months, the
said company including holding company,
subsidiary company or group company will be
ineligible to submit the Resolution plan;

D)There is no default on the part of the Company
in filing the latest Audited Financial Statements|
and /or the income tax return and /or GST Returns
(ifapplicable) for the FY 2021-22 or thereafter.
Further details can be sought by emailing on-
nazim@mnkassociates.com;
cirp.snslaboratories@gmail.com

10/ Last date for receipt of expression of interest | 09.04.2023
11| Date of issue of provisional list of 19.04.2023
prospective resolution applicants
12.| Lastdate for submission of 24.04.2023
objections to provisional list
13.|Process email id to submit EOI cirp.snslaboratories@grmail.com;

com

nazim@

Date: 24.03.2023
Place: New Delhi

IP Regn No.: IBBI/IPA-002/IP-N00076/2017-18/10207

Email: nazim@mnkassociates.com; cirp.snslaboratories@gmail.com

Sd/-
For SNS Laboratories Limited
Mohd Nazim Khan, Resolution Professional

AFA valid upto 11.11.2023
Address: MNK House, 9A/9-10, Basement
East Patel Nagar, New Delhi-110008

Tel: +91-11-45095230

Geetha ads Ramakrishna 9032242118 9440403689
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DCB Bank Limited
796, W bet House, Desh Bandhu Gupia Road,

Karod Bagh, New Dedhi - 110005 DCB BANK

Appendix IV [See Rule 8(1)]

POSSESSION NOTICE

(For immovable Property)
Wheraas the undersigned baing the Authonsed (ficer of tha DCB Bank Limited under the
Secruitisation and Reconstruction of Financial Assets and Enforcament of Security Infenast
Act, 2002 and in exercise of Powers conferred under Section 13 (12) read with { rule 3§ of the
Security Interest (Enforcemant) Rules, 2002 issued a damand notice dated 24-01-2020
calling upon the Sangesta and Manoj Kumar to repay the amownt mentioned m the nofice
being of Rs. 3,22 268/- | Rupees Nine Lakh Twenty Two Thousand Two Hundred Sisty Six
Ok within 60 days fram the date of receipt of the said notce.
Tha Borrowner / Co Boregwear / Guarantas having faibad to repay the amoaount, notice is hareby
given 1o the Borrower / Co Borrower / Guarantor in particulas and to the public in ganeral
fhat the undersigned has taken POSSESSHDN of the property described herein below in
exerciss of powers conferred on him  her under sub section (4) of section 13 of &ct read with
Rule B of the Security Interest Enforcarment Rules, 2002 on this the 20th day of March of the
year 2023,
The Borrawer / Co Borrower [/ Guarantor in particutar and the public i general is hareby
cautioned naf to deal with the property and any dealings with the property will be subjact to
the changpa of the DA Bank Limited for an amount of Rs. 15, 10,904, and intarest thereon
The Bosrower's attenthon |s invited to provisions of sub-section (8) of section 1.3 of the Act, n
respect of fime available, 10 redaem the secured assels

DESCRIPTION OF IMMOVABLE PROPERTY
House at Khasra Mo, 97, Mauza Kehrad, Taj Ga) Ward, Agra, Uttar Pradesh - 282001

Sd/-
Date: 29-03-2023 Authorized Dfficer
Place: Agra DCB Bank Limiled

REVISED FORM G (THIRD)
INVITATION FOR EXPRESSION OF INTEREST FOR
SNS LABORATORIES LIMITED OPERATING IN TRADING

RELEVANT PARTICULARS
CIN: L511HR1985PLC02’2029
Office No. 322, 3 rd Floor, S.S. Plaza,

Commercial Complex, Mayfield Garden,
Sector-47, Gurgaon-122001, Haryana, India

Website of Corporate Debtor does not exist

As per latest available Financial Statements of
the Corporate Debtor there is no Fixed Assets.

NIL
because of no operations during the FY 2021-22 and 2020-21

NIL
because of no operations during the FY 2021-22 and 2020-21

NIL
Details can be obtained by e-mailing at:

nazim@mnkassociates.com; cirp.snslaboratories@gmail.com
upon submission of Confidentiality Undertaking.

with PAN/ CIN/ LLP No.
Address of the registered office

URL of website

Details of place where majority of fixed
assets are located

- | Installed capacity of main products/ services

Quantity and value of main products/
services sold in last financial year

Number of employees/ workmen

Further details including last available financial
statements (with schedules) of two years,

lists of creditors, relevant dates for subsequent
events of the process are available at;

Eligibility Norms:

A)Minimum Net worth of INR 10,00,000 (Rupees
Ten Lakh) as per the latest Audited Financial
Statements for the FY 2021-22 or thereafter;

b)in case of Assets Reconstruction Company,
Minimum Assets under Management of INR
100,00,00,000/- (Rupees One Hundred Crore) as
per the latest Audited Financial Statements fo
the FY 2021-22 or thereafter;

C)If any company's including holding company,
subsidiary company or group company is having
their account as NPA in less than 12 months, the
said company including holding company,
subsidiary company or group company will be
ineligible to submit the Resolution plan;

D)There is no default on the part of the Compan
in filing the latest Audited Financial Statements|
and /or the income tax return and /or GST Returns|
(ifapplicable) forthe FY 2021-22 or thereafter.
Further details can be sought by emailing on-
nazim@mnkassociates.com;

| cirp.snslaboratories@gmail.com
Last date for receipt of expression of interest | 09.04.2023

| Date of issue of provisional list of 19.04.2023
prospective resolution applicants

.| Last date for submission of
objections to provisional list

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

24.04.2023

cirp.snslaboratories@gmail.com;
nazim@mnkassociates.com

13.| Process email id to submit EOI

Sd/-

For SNS Laboratories Limited

Mohd Nazim Khan, Resolution Professional

IP Regn No.: IBBI/IPA-002/IP-N00076/2017-18/10207

AFA valid upto 11.11.2023

Address: MNK House, 9A/9-10, Basement

East Patel Nagar, New Delhi-110008

Email: nazim@mnkassociates.com; cirp.snslaboratories@gmail.com
Tel: +91-11-45095230

Date: 24.03.2023
Place: New Delhi

FUIIII Il‘IU. LLA A= 4°)
{Pursuantto Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
ADIDAS INDIA MARKETING
PRIVATE LIMITED
(CIN: U74899DL1995PTC074855)
having its Registered Office at Office No. 6,
2nd Floor, Sector B, Pocket No. 7, Plot No. 11,
Vasant Kunj New Delhi-110070
......... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
24th January, 2023 to enable the company to
change its Registered Office from "National
Capital Territory of Delhi” to the "State of
Haryana”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the  MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post his /her objections!
supported by an affidavit stating the nature of
his / her interest and grounds of opposition tg
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
Office No. 6, 2nd Floor, Sector B, Pocket No. 7,
Plot No. 11, Vasant Kunj New Delhi-110070
For & on behalf of|
ADIDAS INDIA MARKETING PRIVATE LIMITED
Sd/-
NEELENDRA SINGH
(MANAGING DIRECTOR)
Date : 24.03.2023 DIN: 08491872
Place : New Delhi

DEMAND NOTICE

Under Saclion 13(2) of the Securilisation And Reconstruction of Financial Assets And Enforcemen of
El'HUhf“#"l'l'EfEElPr'.ﬂ.Eﬂ[‘f ijthe said AcL. § read willy Fula 3{1 paf the Segunty Intaras| {Enforcement) Rulas,
2002 (the said Rules), In exercige of powers confamed under Section 13021 of the sak] Act read with Rule 3
of the said Rules. the Authorised Officar of IIFL Home Financa Lad. (IIFL HFL) (Formedy known as India
Infoline Housing Finance Lid.) has issued Damand Nolice under secton 137 of the s.a'r:ljhtl_ calingupan
e Bomowensh, 1o repay he amount mentioree in the respectue Demand Nolos|s] 1ssued o thém. in
connection win abave, notice i herehy given, ta the Bomower(s) 1o pay within B0 days fram the
pubdication of fhis netice, the amounls ndicated banain balow, together wih furthar mnilerest fom tha
dlate{s] of Demardd Notice S e date of paymenl. The detai of e Bormowens), amount due as on dase of
Demand Mosce and secunfy offared lowands repayment of laan amount ans & under:-

Hame of the Borrawer|2) Demand Matice Description of Secured assat
{Guarantor(s) Legal Heir(s| | Data & Amount (immavable property)
Wrs, aanlcesn. Kuman 21-Mar-2023 i (Al that pece and parcel of ine propery Being
Mr ASHISH YaDay ¥ 12,56,089.00/- | Preperty Mo, RZ-315, With Land Area Ad
&5, Bhoomi Yaday, Mr. Hemrgj | (Rupees Twehve | Measuring T20 sg.ft., Cerpel Area &d Measuring

‘Yaday, Pichure Perfeci Color Lab
A Sudio, Mrs, Pyarm Davi
M Rarmnsa)van Yaday
Mg Rusmmani Dew
iProspect Mo 943214

If he sald Bormower fail ko make pavment to IIFL HFL 8 aforesald, [IFL HEL may proceesd] agairst the
abover secunsd assels under Sechon 13(2) of the sad Act, and B spplicabie Rules, entirely aflba risks,
costs and consequances of e Borowers, For further details please contact fo Autharised Officar al
Branch Office @ Plogf Mo, 30030E, Upper Ground Flooe, Main Shivap Marg. Najafgarh Road, Besida
Jaguar Sherarcam, Mol Nagar, New Delhi or Corporate Office - IIFL Tower, Plal N2 98, Ugyog Vikar,
Ph-I¥ Gurgaan, Hargana.

Place : Dalhi, Date | 25.03.20F3

Lakh Fifty 5
Thaousand Exghly
Mg Cinly}

1680 S5q.ft and Super Bull Lip Area Ad Measuring
1544 5.0, oul of Khasra Mo, B5E. stuabed in the
area of Wilage Masinpur, colony known 23 Indea
Park, Palam Calory, Defhi 10045, India,

Sdl- Authorised Officer, For IFL Home Finance Ltd

Office at Plot No. 98, UdyogVihar, Phase-IV, Gurgaon-122015 (Haryana) and Branch Office at:-"Plot No. 30/30E, Uppe} Ground Floor, Main
Shivaji Marg, Najafgarh Road, Beside Jaguar Showroom,Moti Nagar, New Delhi" under the Securitisation and Reconstruction of Financia
Assets and Enforcement of Security Interest Act, 2002(hereinafter "Act"). Whereas the Auhorized Officer ("AQO") of IIFL-HFL had taken the posses
sion of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sel
the same on "AS IS WHERE IS BASIS & AS IS WHAT IS BASIS" for realization oflIFL-HFL's dues, The Sale will be done by the undersigned through
e-auction platform provided at the website:www.bankeauctions.com.
Borrower(s)/-Co- Demand-Notice - Description of the Inmovable Date-of-Physical RG50rve PTico
Borrower(s) / Guarantor(s) Date and Amount property/ Secured Asset Possession
o A Al that Aot anA Laoftha nean 415 LY LL] R 41090 0001
1.Mr. Svltlekgﬁr Sanjay ‘?Rauplees Twentysll_guk,f? 2;?;’ erty bearing First Floor, Back Side, (Rupees Sixteen Lakh
ardhe Four Thousand Nine Hundred| Total  Area Ad  Measuring 50 Date 17-Mar-2023 Twenty Thousand Only)
2. Mrs.Megha Sq.Yards, on Plot No. 4, Block-A .
Forty Seven Only) : Rs.21,52,578/- (Rupees
(Prospect No. Jain Colony, Part-lll, Uttam Nagar, )
. ) : Twenty One Lakh Fifty Two (EMD) Rs.1,62,000/-
IL10112851) —BicHnerease-Ameunt— New Delhi - 110059, India. : ,
Rs. 25,000/- (Rupees Twenty| Thousand Five Hundred | (Rupees One Lakh Sixty Twqg
Five Thousand Only) Seventy Eight Only) Thousand Only)
26-Sep-2022 Alt-that-part-and-parcet-of-the-prop 13 2023 Rs:2+40;000——
1.Mr.Ghanshyam Tiwari| Rs.22,50,135/- (Rupees | erty bearing Property No. 39-B, i (Rupees Twenty One Lakh
2. Mrs.Sonam Kumari Tr':'wednty -ng Lal;ih thy ; gggogg.[:lilo%érégia Af‘gamgﬁzuzg% On Date 17-Mar-2023 Forty Thousand Only)
(Prospect No. Olfrhsi?t; FivgeOn?yr; e Sq.Ft.Super Built-Up Area,Block-B, Rs.23,62,606 /- Earnest-Money Deposit
IL10047152) _ Ram Nagar, Om Vihar, Uttam (Rupees Twenty Three (EMD)
—BidincreaseAmount— Nagar West Delhi, Delhi, India] _ Lakh Sixty Two Rs.2,14,000/-(Rupees Two
Rs. 25,000/~ (Rupees Twenty] 110059 Thousand Six Hundred |  Lakh Fourteen Thousand
Five Thousand Only) Six Only) Only)
- EMD-Last-Date Date/-Fime-of-E-Auction

24-Apr-2023 1100 hrs -1400 hrs i 26-Apr-2023 till 5 pm. 28-Kpr-2023 1100 hrs-1300 hrs.

The accounts details are as follows: a) Name of the Account:- IIFL Home Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, c) Accounf
No:-9902879 followed by Loan Number, d) IFSC Code:-SCBL0036001 e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-40000

'I'I:DM_p AND-CONDITIONS-:
TNV AINO"UUNNUTTIVING.

1. For participating in e-auction, Intending bidders require its-with-the Service Provider https://www.bankeauctions.com , wel
in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the
payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.
The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last §
minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75% o
the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment.
The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges

Bharat Rasavan Limited

g Mew Delhi-110008

Regd. Office: 1301, Vikram a P

Email; invaslors

NOTICE OF LOSS OF SHARE CERTIFICATES
Motice is hereby givan that the foliowing share cerfificates have bean reported fo
he lostimisplacedistolen and the registerad shareholders/claimants therefore have
requested the Company for issuance of duplicate share certificates in lieu of lost
share carfificates:

site: www_ bharabgroup.ca.in

land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.
Bidders are advised to go through the website https://bankeauctions.com and https://www.iifl.com/home-loans/properties-for-auction for detaileq
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- support@bankeauc
tions.com, Support Helpline Numbers:@7291981124/25/26.and for any query related to Property details, Inspection of Property and Online big
etc. call IIFL HFL toll free no. 1800 2672 499 from 09:30 hrs to 18:00 hrs between Monday to Friday or write to email:- auction.hi@iifl.com.
7. Notice is hereby given to above said borrowers to collect the household articles,which were lying in the secured asset at the time of taking physical
possessionwithin 7 days, otherwise [IFL-HFL shall not be responsible for any loss of property under the circumstances.

o o oA o N

Folio | Name of the Shareholder Certificate | No. of | Distinctive Nos.
Mo. HNo. Shares | [ From - To )
22818 | PREMCHAND CHOYAL | 27392-27393| 200 | A0G5541-4065740
3114 |KIRANGMAHESHWARI | 3570 | 100 | 1683341683440
15101 | BARKHA HARKAWAT 18295 100 J155841-3155540

8. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

9. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelleq
and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

10. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any
dispute in tender/Auction, the decision of AO of IIFL-HFL will be final.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date o

Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

VY.V 1. o.lL A ) - - H - -
Ptace=DethiDate:25-Mar-2023 Sd-Authorised-Officer, HFtHomeFimance Limited;

— Form No. INC=26—"
{Pursuantto Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
ADIDAS INDIA PRIVATE LIMITED
(CIN: U19201DL1996PTC076591)
having its Registered Office at Office No. 6,
2nd Floor, Sector B, Pocket No. 7, Plot No. 11,
Vasant Kunj, New Delhi-110070

.........Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make
application to the Central Government under;
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Compan
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
24th January, 2023 to enable the company t
change its Registered Office from "National
Capital Territory of Delhi” to the "State o
Haryana”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may delive
either  on the  MCA-21 portal
(www.mca.gov.in) by filing investo
complaint form or cause to be  delivered o
send by registered post his /her objection
supported by an affidavit stating the nature o
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CG
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this;
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
Office No. 6, 2nd Floor, Sector B, Pocket No. 7,
Plot No. 11, Vasant Kunj, New Delhi-110070
For & on behalf off
ADIDAS INDIA PRIVATE LIMITED
Sd/-
NEELENDRA SINGH
(DIRECTOR)
DIN: 08491872

Date : 24.03.2023
Place : New Delhi

Any perscnis) who hasihave and claimis) in respect of the aforesaid share cerlificates

should lodge the claim in writing with us af the above mentionad address within 15

days from the publication of this notice, The Company will not thereafter be liable to

enteriain any claimin respeci of the said share cerlificates and shall proceed toissue

the duplicate share certificates pursuance to Rule & of the Cormpanies {Share Capatal
& Debentures) Rutes, 2014,

For BHARAT RASAYAN LIMITED

Sdi-

(Nikita Chadha)

Company Secretary

Memb. No. FCS10121

New Delhi
March 24, 2023

Chola

: ; Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa
Enter a better life

Contact No: Mr. Sudhir Tomar Mob No. 9818460101

2002 read with proviso to Rule 8 (6) of the Security Interest {Enforcement) Rules, 2002.

on "Asis where is”, "As is what Is”, and "Whatever there is"” basis through E-Auction.

IS.N.

Account No. and Name of borrower,

1. KIRAN DEVI

E-27, SECTOR -55, NOIDA, UTTAR PRADESH - 201301

ALS AT (- KIRAN DEVI PROPERTY NO, 09, BLOCK -4, SECTOR — 45,
MWOIDA, UTTAR PRADESH - 201301

ALS0 AT:- KIRAMN DEVI P-73, SECTOR — 11, NOIDW, GALTAMBUDH
NAGAR, LITTAR PRADESH — 201301

2. PRADEEP KUMAR

E— 27 SECTOR — 55, NOTDW UTTAR PRADESH — 201301

ALS0D AT - PRADEEP KLMAR PROPERTY NO, 09, BLOCK -A, SECTOR -
49, MNOIDA, UTTAR PRADESH — 201301

ALS0Y AT - PRADEEP KLMAR

P-73, SEC-11, NOIDA, GAUTAMBUDH MAGAR UTTAR PRADESH - 201301
3. PANKAJ KUMAR ARYA

E-27; SECTOR — 53; NOIDA, UTTAR PRADESH — 201301

ALSD AT - PANEAT KUIMAR ARYA PROPERTY MNO. 09, BLOCK -8, SECTOR
— 4% MOIDA, UTTAR PRADESH - 201301

ALSD AT - PANKAJ KUIMAR ARYA P-73, SECTOR — 11, BOIDA,
GALUTAMBUDH MNAGAR, UTTAR PRADESH - 201301

4. PARVEEM ARYA

E-Z7, SECTOR — 55, NOIDA, UTTAR PRADESH — 201301

ALSO AT = PARNVEEN ARYA PROPERTY MO. 08, BLOCK = A, SECTOR = 49
MNOIDA, UTTAR PRADESH — 201301

ALSO AT - PARNEEN ARYA P-73, SEC-11, NOIDA, GAUTAMBUDH NAGAR,
LITTAR PRADESH - 201301

Rs.348,95,3286/- PROPERTY BEARING OF

BOLINDED A% LINDER -

RCWAD

Cholamandalam investment and Finance Company Limited
Corporate Office: No.2, Dare House, 1st Floor, NSC Bose Road, Chennai — 600 001.

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,

Motice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable properties
mortgaged to the Secured Creditor, the Symbolic/Physical possession of which has been taken by the Authorised Officer of Cholamandalam investment and
Finance Company Limited the same shall be referred herein after as Cholamandalam investment and Finance Company Limited . The Secured Assets will be sold

It is hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com/
Date & Amount | paceriptions of the

co- borrower, Mortgagors ;H’:ﬁiﬁlf'e“:;“: | property /Properties Money Deposit & Time, EMD
. | e /s 13( }; Bid Increment Submission Last Date
1, |(Loan Account No. XOHEELDOOOO1571988) 27-12-2022 ALL THAT PIECE AND PARCEL OF THE Amount (In Rs.) Inspection Date

[N BLOCE A AREA MEASURING 326,70
S0.MTRS SITUATED AT SECTOR 49,
NCIDA, DISTRICT GAUTAMBLDH
NAGAR, UTTAR PRADESH WHICH [5

MTRS WIDE ROAD, WEST
0, SEC-49, MORTH - FLOT ROLA-10,
SEC45, SDUTH — 45.00MTRS WIDE

Road, Karol Bagh, New Delhi - 110 005

Reserve Price, Earnest E-Auction Date and

PLOT NG, 009 -
29.04.2023
at 11.00 a.m to 1:00 p.m

28.04.2023, 10.00
am to 5.00p.m

As per appointment

Rs. 3,25,00,000 /- |
Rs. 32,50,000/-
Rs. 1,00,000/ -

EAST - 12.00
PLOT MOLA-

1. ion-notices. For details, help, procedure and online training on e-auction, prospective bidders

Ms.Procure247.; Mr. Alpesh Borisa Cell No. 7046612345/ 9898056524,. Email id : alpesh@procure247.com, surajdtender2d7.com, parin@tender247.com
2. For further details on terms and conditions please visit https:/ /chola-lap.procure247.com/ & https:/ /www.cholamandalam.com/auction-notices to take

SHEORNM NO. INC-26%
[Fursuant to rule 30 the Companies
Incarperation) Rules, 2014]

BEFORE THE CENTRAL dﬂ'ﬁ’ERHHENT
(REGIINAL DIRECTOR, NORTHERN REGION, DELHI
Iry the matter of Sechion 13445 of he
Companas Acl 2093 and Rule 35} [a) of
the Companies (In:lEH'p:ll:-'alj-:-n] Fules, 2014

In the matter of
HALCROW CONSULTING INODIA PRIVATE LIMITED
having Its Regstersd Office &1 R-27, 2 Floor
Pratap Market, Jangpura - B New Defhi 110014
Pefitkones'Apphicanl Compary
SHIFTING DF THE REGISTERED OFFICE OF
THE COMPANY FROM THE “NATIONAL
CAPITAL TERRITORY OF DELHI® TO “STATE
OF MAHARASHTRA"

Notice & herely given 1o the General Public thal
the Company proposes 1o make an apolication 1o
the Cenlral Govemmenl iz, Regonal Directaor,
Northern Region, Daethi Minisiry o Corparale
Affairs under Section 13 af tha Companies Act,
3012 saeking confirmation of alieration of the
Mamorandum of Assacialion of the Company in
terms of tha special resolution passad &t the Extra
Ordinary General Meeting hedd on Wednesday
157 Febriary, A3 1o enabie (e Company o
change its Hegisiered Offlce from “Matlonal
Capital Territory of Delhi® to “State of
Maharashtra®

Ay person whose inlerest (s lely o be affected
bw the proposed chanps of the Reagistered Offica
of the Campany may dedver elther on the MCA-
3 portal [www.mca.gqov.in by filing investor
complaint form or Gawsa to be delivarad or sand
by registered post of hiser pbjectians supparied
by an aflidavit staling the nature of hister interes]
gnd grounds of opposition to the Regional
Director, Marthemn Region af the address, B-2
wing, Znd Floor, Paryavaran Bhawan, CGO
Complex, Mew Dealhi-110003, within fourteen
days of e date of publication of this nalice with
i copy 1o the applicant Company/Patiianser al 15
Registered Office a1 the address menbigned
bl

Regd. Office : R-27, 2nd Floor Pratap Market,

Jargpura-B Maw Dalhi 110014

For HAL EROW CONSULTING INOLA PREIVATE UMILED
di-

Winay Krishnaran Gaggi
Director

DI : 05205685

Date : 24032023
Place : Dalhi

NOTICE

Hurtice & hereliy given that the Salloing shars cemilicates of Mine Has been Last fwithout framster desds) of Mis, Kajaria
Ceramics Lid having Regstesed Crifice ak 5F-11, Second Fions, 1D Reqent Plaza, Mehraui Gurgaon Road, Vilage Skanderpur
Ghee, GURGADN — 122001 B also Having Corporate Office at 1-1/8-1 ([EXTM.], Mekan Co-op bad Estate, flpp, Badarpui
Thermsal Poswer Station), Mathara Road, NEW DELHI - TH044 & Are Registered in my Mame hasharee baen Lost Since, | hawe
prchated these Shares & mol raceabbe at rrgend & §have appSed [ormsue of dupbeae Share certifcane

Name of the Ko of ¥hares

Com pany
Mi's. Kajaria
Ceranmics Lid

af Sh .
Folia Mg, | Wame of Share Distinctive No. Cart. Mo

Hilders
1 m}mwmi R Vaithagi

ISGARI40 - 156600454 | 5000 R 1/
| Faid Up
5o, Gereral pubdc are heredy wamed not 1o deal with the following secerities and if company do not eecess amy objection
within 15 Days feoen the date of publication of this netics on abowe mentioned Regd Address of the company or ta the
aompary’s RET Agent Mi's MCS Lid F-65, 142 Flaar, Cichla Indusirial Aeea, Phate | REW DELHI - 10020, The Company wil
poovesd for the issue of Duplicate share {eetificates) in my name.
Date : 24.03.2023

Place : Chennai

| 7

R Vaithegi
Sharehaolder

“FORNM NO. INC-267
[Fur'siuanl fo H‘I.:ﬂﬂ' EIE&H;B Cﬂill-.'!n :niu—s
necerparation] Rules,

BEFORE THE CENTRAL COVERNMENT
|REGIONAL DIRECTOR, MORTHERN REGICN, DELHI)
in the matler of Section 1;-:[54 al the
Companies Act, 2013 and Rule 30(5) (2} of
ihe Companias :Irmlrllﬁ:a]rﬂim] Rules, 2014

A

I the matier of
CHZM HILL {INDIA) PRIVATE LIMITED
having itz Rapsiered Office at R-27, Pratap
Market, Second Floor, Jangpura B,
Mew Delhi-110014
e PEEiDNENApplicant Company

SHIFTING OF THE REGISTERED OFFICE OF
THE COMPANY FROM THE “NATIONAL
CAPITAL TERRITORY OF DELHI" TO THE
“S5TATE OF MAHARASHTRA"

Molice is heraby grean ta tha General Public that
he Company proposes to make an applicabon o
tha Central acr-.'arr'ment viz, "Reqienal Director
Martharn Regian, Delhi”™ Ministry of Corporate
Affairs under Section 13 of the Companies Acl
2013 seeking confirmation of alteration of the
Memarandum of Association of the Company in
1ermis of the special resciution passed at the Extre
Ordinary General Mealing hald on Tuasday. 149
February, Z023 to enable the Company Lo
change itz Ragistered Ofica from “National
Eaﬂi:al Territory of Delhi” to the "State of

Maharaghtra”

Any person whose intarest is likely to be affactad
n'r; ha propozad :I'arj: of the Registarad Cffice
al lhe Company may deliver aither on the MCA-
21 portal 1m.mca.gm.in€€b}l fifimg inwestor
complaint form or cause o ba daliverad ar send
0y registerad posl of hisier abjecions suppores
by an aflidavil stating thea nalura of hisihar nbarast
and graunds of epposilien 19 the Regiana
Diractor, Morihern Regon al the address, B-2
wing, 2nd Floor, Paryavaran Bhawan, CGO
Complex, New Delhi-110003,, within fourtean
days af the date of publication of this notice with
a copy to the apolicant Company/Petitiones at its
Registered Cfice at the address mentioned
helow:

Regd. Office : B-27, Pratap Market, Second

loar, Jangpura B, New Delhi-110014

Far CHIM HILL [INDIA) PRIVATE LIMITED

Date ; 24.03.2023
Place : Dalhi

financi“. ep‘ el

S
suresh Kumar Tulsyani
Director

DIN: DBOSE001T

may contact (Muhammed Rahees — 81240 00030),

part in e-auction.
THIS IS ALSO A STATUTORY 30 DAYS SALE NOTICE UNDER RULE B(6) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002
Place: DELHI, NCR Date : 25-03-2023 Sdf- Authorised Officer Cholamandalam Investment and Finance Company Limited

hatice is heselsy gheen that the Cemificate]s] forthe undar mentned Equity Shares of Elcheer Molors Lid have been last |
misgdaced. Without transter deed. Due notice thereaf has E2en gieen to Eicher Motors Ltd and | We have appdied for the
it ol Duplicase Shaee Demilical e

Hame of the Share Hobder | Falus | Lertificate No Distinctive Ha Mo, of Shares
113811 JE511475-24511543 | 65 Re.1Q0- Paid Up

any persan who has a claim o respoct of the said Shares should ledige such claim along with documant proof with Eidher
Moters Ltd at its Fegistersd Oifice, Ind Floor - Select Citywalk A - 1 District (entre Saket, New Debhi - kndia / or
its ATA Limk Intime £ 107, 247 Park, L.B.5.Marg, Vikhroli [West), Mumbai - $00083. within 15 days from this date
s Eicheer Motors Lid will proceed te msue deplivate ceificate] 5
Place : Tamdl Hadu
Date : 34-03-2023

Retail Recovery 8"Floor, Plate B, Block 2, NBCC Office Complex,
East Kidwai Nagar, New Delhi, Pin:110023, Ph: 011-69297163, 69297166

@ IDBI BANK

Hamasasy | K

Notice is hereby given under The Securitisation and Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section
13(12) read with Rule -3 of The Security Interest (Enforcement) Rules, 2002. The Bank Issued
demand notices to the following Borrower/Co —Borrower/Guarantor on the date mentioned againsi
their name calling upon them to repay the amount within Sixty days from the date of receipt of said

Kame of the Claimant
R Vaithegi

| Piramal

Capital & Housing Finance

Rumbai-400070 —T +91 22 3802 4000
Branch Office: Plot Mo-6, 2nd Floor Black A |, Sector-2, Moida, U.P-201 301

PIRAMAL CAPITAL & HOUSING FINANCE LTD.)

(Formerly Known as Dewan Housing Finance Corporation Ltd.)
CIN: L65910MH1984PLC0O32639

Registered Office: Unit Mo.-601,6th Floor, Piramal Amiti Building, Piramal Agastya Corporate Park, Kamani Junction,Opp. Fire Station, LBS Marg, Kurla [west),

Mame of Contact Person : Nishant Gautam (+91 3899216466) & Naveen Kapoor(+31 9310854841)

notice. Since, they failed to repay the amount, notice is hereby given to them and to the public in
general that the undersigned has taken the possession of the property described herein below i
exercise of powers conferred on him under section 13(4) of the said Act read with Rule 8 of the said
Rules on the dates mentioned against the name of the borrower.

The borrower, in particular and the public in general are hereby cautioned not to deal with thg
property. Any dealing with the property will be subject to the charge of IDBI Bank Limited for theg
amount given against their names with future interest and charges thereon.

Diate of Date of

Amount Ols as

Name of Borrower!

Discription of

E-AUCTION SALE NOTICE ON SYMBOLIC POSSESSION, E-AUCTION DATE:25-04-2023, 11.00 AM to 2.00 AAM Co-borrower/Guarantor DEI‘I'I.EIT‘I-.'.{ Symbolic Mortgaged Property nmr‘:_ti-::-r‘:ed in ’.[t1.|'-_-
Pursuant to taking possession of the secured asset mentioned hereunder by the Autharized Officer of Piramal Capital & Housing Finance Limited {Formerly Known | and owner of the property | Notice |Possession : : notice w's 13(2)
as DHFL) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 for the recovery of amount due from 1| Mr. Kamal Sardana | 24.12.2022| 24.03.2023| Flat No B2/1002 10" Rs. 45,89,116/- (Rupees Fortyj
borrower/s, offers are invited by the undersigned for purchase of immovable property, as described hereunder, which is in the physical possession, on "As Is and Ms. Rashmi Floor, Tower B-2, Shreel Five Lakh Eighty Nine
Where Is Basis', "As Is What Is Basis” and "Whatewver Is There s Basis', Particulars of which are given below: Vardhman Gardenia| Thousand One Hundred
Loan Code, Branch) Demand MNotice Property Address _Final Reserye Earnest Money Outstanding Sector-10, Sonipat, Sixteen Only)
Barrower(s]/ Co-Barrower{s]/ Date and Amount Price Deposit (EMD) Amount Haryana-131001 ason 10-10-2022
Guarantor]s) (10% of RP) {23-03-2023)
L Code No. DELITT42 & O Date: 27-03-2018 All the Part and Parcal of Rs. 3,09,93,975) Rs. 30,99,398/ R=.1.85.64.475/ Date: 24.03.2023 Sdi
can Code Mo, ate: 27-03-2018, the Part and Pance 5. 309,93 575/ 5. 30,99, - 5.1,85,64,475/-, . . . .
DEL37789, Dethi- Safduriung | Ps. 1.28,49,017.90/, (Rupees. |Property besting:-PlotMo.1, | {RupeesThreeCrore | {Rupees Thirty Lakh |{Rupees One Crore Eighty Place: New Delhi Authorised Officer, IDBI Bank Ltd
[Branch], Aman Kumar Goel COne Crore Twenty Eight Lakh | Ashoka Enclave Ext-1 , Sacton. Mire Lakh Minaty Thrae | Minety Mine Thowusand Fiwe Lakh Sixty Four
(Borrower), Rakhi Goel {Co Forty Mine Thousand Seventeen | Village Palta Ballabhargh, Yillage. | Thousand Mine Hundred | Three Hundred Minety| Thousand Four Hundred
Borrower) and Mimety Paise Only) Faridabad Pincode- 121001 Saventy Five Ondy) Eight Only) Seventy Frva Onky)

DATE OF E-AUCTION :35-04-2023, FROM 11.00 A.0. TO 2.00 P. (WITH UNLIMITED EXTENSION OF 5 MINUTES EACH], LAST DATE OF SUBMISSION OF BID:

INDUSIND BANK LIMITED

24-04-2023, BEFORE 4.00 P.M. TERMS AND CONDITIONS OF THE AUCTION:

Registered office: 2401, Gen. Thimmayya Road, (Cantonment), Pune — 411 001

The zale shall be subject ta the terms & conditions as describad below:-
1. The aszet will not be sald below the reserve price,

postpomnementfcancellation etc,

decision in this regard shall be final,

amounts deposited till then shall be forfeited including earnast maoneay deposit.

conducted,

interpretation

Diate : March 25, 2023
\Palce : Delhi

2. Incase of single bidder, the bidder/purchaser has to bid with an minimum increment amount of /s, 100,.000/-,

3, 10% Earmest Money Deposit (EMD) through Demand Draft shall be deposited on or before 24-04-2023, before 3:00 PM, to the designated Branch in favour of
"Pirarnal Capital & Housing Finance Limited” along with fully filled bld form and Tender/Sealed Bid /Offer in the prescribed tender forms along with EYC,a) Self attested
true copy of Identity Card contalning Photograph and Residential Address and PAN card of the Intending bidder, issued by Gowt. of India, Original of the docurment
should be made available for verification by the concerned Authorized Officer. b Intending Bidder's Mobile Mumber and E-Mail address.

Tenders will be accepted an closed tender basis with ingremental bids to be accepted at the time of auctions

4. In case of stay of sale or Recovery proceeding by any superior court of competent jurisdiction, the auction may either be postponed/cancelled in compliance of such
arder, without any further notice and the persons participating In the sale shall have no right to claim damages, compensation or cost for such

5. The Authorized Officer reserves the right to accept or reject any or all bids, Further, the Authorized Officer reserves the right to postpone or cancel or adjourn or
discontinue the Auction or vary the terms of the Auction at any time before conclusion of the Auction process, without assigning any reason whatsoswver and his

6, The successful bidder shall have to pay 25% of the purchase amount immediateby within 24 hours {including Earnest Money Already pald) from confiemation of bid in
his/her favour, The balance of the purchase price shall have to be paid within 1% days of acceptance/confirmation of sale conveyed to them. In caze of default, all

7. MWeagre deposit of 25 % of the Sale Price shall not entitle the successful hidder to get the sale confiermed in his favour, Sale shall ke subject to terms and conditions

applicable to this auction notice and confirmation by the secured creditor to that effect,
B, The EMD (without interest] of the unsuccessful bidder will be returned on 3rd day of the closure of the auction sale proceedings.,

11, TheSale Certificate shall be isswed to the highest successful bidder and in the same name in which the Bid is submitted

9, The sale is subject to confirmation by the PCHFL, IF the borrower /guarantor pays the entire amount due to the PCHFL before publication of this notice, no sale will be P-002, Pearl Arihant, Notice Date: RHHLDEL000047242 | Bearing Flat No. P-002, Ground Floor
10, All statutory dues/attendant charges/other dues including registration charges, stamp duty, taxes etc, shall have to be borne by the purchaser. (D)rossmg Republik, . 16-Nov-22 I(_PRO(K%GMt)_ Admeasuring 1525 Sq.Ft. Super Built Uy

undahera, Ghaziabad, NPA date: oan MO | And 1225 Sq.Ft. Built Up Area, In The
12, The property is sold on “As 15 Where |5 Basis®, 'As 15 What 15 Basis' and "Whatever 15 Theee |5 Basis® and the Authorized Officer or the PCHFL shall not be responsible for Uttar Pradesh — 201010. 6th October 2022 Rs. 1507362/-

any charge, lien, encumbrances, or any other dues to the government o anyone else in respect of property auctioned, The intending Bldder is advised to make their
own independent inquiries regarding the encumbrances, search results and other revenue records relating to the property Including statutary liabilities arrears af
property tax, electricity dues ete, and shall satisfiy themselves before submitting the Bid

13, Properties as mentioned above can be inspected by the prospective bidders at the site with the prior appeintment of cencerned Branch Manager or Authorized
Officer or any other officer identified for the purpose, from 11 AWM. To 3 BM. on any working day before 17-04-2023,

14, PCHFL reserves itsright to accept/reject any or all of the offer (s} or bid(s) so recelved or cancel the sale without assigning any reascen thereof

15, Incase there ks any discrepancy found in Publication of Vernacular Version or English Version thenin such case English Version will be considered for the purpose of

16, It shall be the responsibility of the successful bidder ta remit the TDS @ 1% as applicable u/fs 194 1-A if the aggregate of the sums credited or paid for such
consideration is Rs, 50 Lakhs or more, TDS should be filed online by filling form 2608 & TDS certificate to be issued in form 168, The purchaeser has to produce the proaf
of having deposited the income tax into the government account within 15 days of auction,

STATUTORY 30 DAYS SALE NOTICE UNDER SARFAESI ACT TO THE BORROWER/GUARANTOR / MORTGAGOR

The abowe mentioned Borrower/Guarantor are hereby noticed to pay the sum as mentioned in section 13(2) notice in full with accrued interest till date before the
date of auction, failling which property will be auctionedy/sold and balance dues if any will be recovered with Interest and cost from borrower,/guarantor,

Branch Office: Sangam Complex, Ground Floor, Off. Mirza Ismail Road, Jaipur — 302006

Induslnd Bank 3
DEMAND NOTICE

Whereas the borrowers/co-borrowers mentioned hereunder had availed the financial assistance from Reliance Home Finance Ltd.
(“RHFL”). Pursuant to the below mentioned Deed of Assignment, RHFL transferred and assigned the financial assets along with under
lying securities and other rights in favour of Indusind Bank Limited. Subsequently, Indusind Bank Limited authorized to do all such acts
including enforcement of underlying securities. We state that despite having availed the financial assistance, the borrowers/mortgagors
have committed various defaults in repayment of interest and principal amounts as per due dates. The account has been classified as
Non Performing Asset on the respective dates mentioned hereunder, as per guidelines of Reserve Bank of India, consequent to the
Authorized Officer under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (*SAR-
FAESI Act”) and in exercise of powers conferred under Section 13(12) read with Rule 3 of Security Interest (Enforcement) Rules, 2002
issued Demand Notices on respective dates mentioned herein below, calling upon the following borrowers /mortgagors to repay the
amount mentioned in the notices together with further interest at the contractual rate on the amount mentioned in the notices and inci
dental expenses, cost, charges etc. until the date of payment within 60 days from the date of receipt of notices.

The notices issued to them on their last known addresses have returned un-served and as such they are hereby informed by way|
of public notice about the same.

NAME OF THE DATE OF NOTICE, NPA AND LOAN AND
BORROWER / ADDRESS| DEED OF ASSIGNMENT (DOA) OUTSTANDING AMOUNT

1. MANISH KUMAR, Loan Account No.

DESCRIPTION OF
SECURED ASSETS
The Piece And Parcel Of Property

All

Building Known As "Arihant", Constructed
On Plot No. Gh-6, In The Township Known
As "Crossing Repulic" Situated At Village
Dundahera, Ghaziabad Uttar Pradesh.

2. MALA SHARMA,

Village Gadi Choukhandi,
Tehsil-Dadri, District-
Gautam Budh Nagar,
Sector-66, Noida, Uttar Hundred Twelve Only) as
Pradesh — 201301. | on 12th November 2022
In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers, to pay the outstanding
dues as mentioned above along with future interest and applicable charges within 60 days from the date of the publication of
this notice failing which further steps will be taken after the expiry of 60 days of this notice against the secured assets includ-
ing taking possession of the secured assets of the borrowers and the mortgagors under Section 13(4) of the SARFAESI Act
and the applicable Rules thereunder.
Please note that under Section 13 (13) of the SARFAESI Act, no Borrower shall, transfer by way of sale, lease or otherwise
any of his secured assets referred to in the notice, without prior written consent of the secured creditor.
Dated: 25th MARCH 2023 Sd/- Authorized Officef

Place: Ghaziabad Indusind Bank Limited

Outstanding amount:
Rs.1587612/- (Rupees
Fifteen Lakh(s) Eighty
Seven Thousand Six

DOA: 25-Mar-19

SD/- [Authorised Officer)
Piramal Capital & Housing Finance 1iml‘h!1,

New Delhi
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